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Housing Scheme for Cyclon Affected
People of West Bengal

3278. SHRI SOMNATH CHATTER-
JEE: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government{ are aware
that HUDCO sanctioned {wo schemes
for the flood affected people of Rajas-
than whereas HUDCO gare reluctant
to sanction any scheme for the
cyclone affected people of West Ben-
gal;

(b) if so, details {hereof; and

(c) steps taken by Government to
sanction housing schemes for  West
‘Bengal?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA  NA-
RAIN SINGH): (a) to (¢). HUDCO has
so far sanctioned two schemes fer
flood affected people of Rajasthan in-
volving a total project of Rs. 321.92
lakhs with HUDCO’s loan commit-
ment of Rs. 277.59 lakhs. As regards
West Bengal, no scheme for cyclone
affectegq people of the State hag been
received by HUDCO so far. HUDCO
has however, offered its assistance to
the State Gevernment in preparation
of housing schemes with financial
assistance from HUDCO on priority
basis.

Sale of Adulterated Fertilizers

3279. SHR1 V. KISHORE CHAND-
RA S. DEO: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government have re-
ceived complaints about the adulte-
rated fertilizers sold in the market
since January, 1981; and

(b) if so, the details thereof and the
action taken by the authorities in this
regard?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. A few cases of alleged sale
of adulterated fertilizers have been
reported.

(b) The complainants have reported
that fertilizers supplied to them, con-
tained some foreign material,

Under the  Fertilizer (Control)
Order, 1957, the State Governments
have been vested with the powers to
enforce the quality of fertilisers and
to take action against persons indulg-
ing in any malpractices. Wherever the
cases of sale of adulterated fertili-
sers were reported, the concerned
State Governments were asked to in-
vestigate the matter and take suitable
action against the offenders.

Control and distribution of Pesticides
and insecticides

3280. SHRI S. M. KRISHNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that there
is no control on the prices and distri-
bution of pesticides and insecticides;

(b) whether it is also a fact that
the States have also not been able to
do anything in this regard and are
rather looking to the Centre {0 arran-
ge for the control and distribution of
these much needed commoditieg from
the farmers’ point of view; gnd

(c) if so, steps being taken in this
regard to give full benefits o the far-
mers at right time gnd fair prices of
these commodities?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICULTU-
RE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). There is no statutory control
on the prices and distribution of pes-
ticides. However, 50 per cent techni-
cal grade material of some of the in-
digenously manufactured pesticides
which are in common ues are kept at
the disposal of the State Government
for manufacture of formulation to sup-
plement their distribution programme.

(c) Some of the major steps taken
by the Government are as under:
(i) Pesticides have been brought

under the Essential Commodities
Act, 1977.
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(ii) Indigenous production of pes-
ticides is being encouraged.

(iii) Extension efforts to educate
the farmers regarding correct uses
of pesticides.

(iv) Pesticides distribution sys-
tem has undergone change from
single channel to multi-<channel dis-
tribution system.

(v) Subsidy is being extended
for plant protection measures in-
cluding the cost of pesticides on
identified crops.

Guidelines Regarding Stray Dogs

_ 3281, DR, VASANT KUMAR
PANDIT: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Animal Welfare Board had issued

guidelines to State Government re-

garding the catching and destruction
of stray dogs in 3 humane manner by
local authorities;

(b) whether the attention of Go-
vernment was drawn to the fact that
these guidelines were not being pro-
perly implemented by the Bambay
Municipal Corporation;

(¢) whether it is g fact that recent-
ly Government have requested the
Maharashtra Government to instruct
the Bombay Municipal Corporation to
follow the guidelines scrupulously;
and

(d) if so, whether Government have
received any report from the Maha-
rashtra Government as to what action
the Bombay Municipal Corporation
has taken to implement these guide-
lines?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRTI R. V. SWAMINATHAN): (a)
Yes, Sir. Animal Welfare Board,
Madras had issued circular letter
dated 19th October, 19768 to the Chief
Secretaries of all the State Govern-
=ments anid Union Territories forward-
ing tha recommendations made by
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the Executive Committee of the Ani-
mal Welfare Board at its 40th meet-
ing held in Madras on 15th . March,
1976 regarding problems of stray dogs:
and pet dogs, for implementation.

(b) to (d). The information is being
collected and will be laid on the Table
of the House.
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